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_ J [Bibitr Act No. 10, 1984) .
INDIRA GANDHI INSTITUTE GF MEDICAL SCIENCES ACT.
1984
Ax )

ACT

TO ESTABLISH AN INSTITUTION 1N THE STATE OF BIgan WITIX
A VIEW T0O DEVELOP CLINICAL SERVIOES IN SUPER SPROrA~
LITIES OF TuR IIGHESD STANDARD, A SYSTEM oy SUPPORTIVR

SUPERVISION AND CONTINUED EDUOQATION ToR TITE. MEDIQAL "

AND UEALTH FUNCTIONA“IES‘ AND 1710 PROMOTR SESVIOE

« b
RESEARCH AND EDUCATION 1IN 1HE® FIELD OI* 0oM» WEY,

- MEDIOINE AND ALLIED SUBJEQTS.

Be it onactod by 1.]-10 Logislature of t.ho ‘Sl'abo of Bihav
in tho thirby-fifih yony of tho Ropublic of Indig g followy ;—

1. Short title and commémemcnt-.—-(,l) This Act may ho
callod tho Indira Gandhi Institute of Moclical Sciencoy Act,
1084, : % '

(2) It shall como into foreo gt once,

2. Objects of the Inszih_ote.— Tho objoots of 410 Instbitute shall
bo — ' : -

() to dovolop on £PoxX conbro for dolivory of health-ang
modical egro’ of highost shandard : |

(11) to train Spocialists of high ordor in difforont branchog
of modical sorvicos: ‘ 2

(i41) to imprrvo tho hoalth sorvicoy in the State Lhrough

&ppropriato linkagos ang roforal systom wiijy Modica]

Collogos und Digtrict andl Subdivisignal hospitialg,

(#) to"dovolop {ho continuod odyeation Programmeo and

award dogroos, diplomas ang corbificatos and Pogt-
graduato dogreos; ; .

(») o dovolop clinical rogoarch contro fup 'condlwbiug
invostigation ‘on 1ho Probloms of hyoman Thealsh

v and. disoasos poculiar to and provalon in this
; Paxt of tho country; '

-



‘tho Indirg, Gandhi Instituto of Modical Sciencey Ordinanco,
1983, shall Lo doomod {o

'

: faar e (erammeor) ) 23 afir 1984 15
e —— = v

- ==
s
]

(v7) Lo dovolc p Community Hoaltl Resoarcl Contro o

study wrd find oyt solutiong to Lo Problomy of
hoalth of | ho community with rarticular en:phagig

on reproductive biology and P¢ pulation control ;
and »

(vi7) to dovol P resoarch
rolovant to {ho
nity,

and braining in )

asic scioncos
problemy and neods o

{1he commuy-

3. De/im'tions.w.ln bhis Act,
roquirey ;—

unloss iho contoxt ot horwise-

() ‘Board of Govornory’ m
nors of tho Ingtituto

(1) ‘Chairman’ moans {he
Govo‘mors;

oans tho Board of tho Gc_wor- !

.
)

Chairman 'of iho Board of

tho Instituto-

(v) ‘Fupd’ moans the fund of

ho Institute reforred o
In soction 14; .
(vi) ‘Inghitute’ woans Indira Gandhi Ingtituto of Medica]
Scioncoy;

tho Board of Govornory;
~ (vi97) “Progorioq’ moans progeribod by. pv 1 §-o2
(i) ‘Rulo’ moang Rulos framod by tho Stato G‘ovornmont
under ihig Aet

(2) ‘Rogulntion’ moang Ro

gulationg frame by tho Bo
of Govornory:

ard

\ moans Pro

joct Commiittoe of tho
stituto ag constibutod by

the State G'o'vornmont.

: _ poration of the In.s!imtc.-.(i) Tho
Indirg Q:mdhi Instituto of Modieal Scioncos, ostablished undop

have bLoon ostablisho
ot, and tho actions talon by tho § (

: tato Govornmont for tho
admnusbmtxon of tho gaid Ingtitute '
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of the A=, shall bo doomod to havo boon logally taken undor

tho A,

(i1) Tho Institubo shall bo a boudy corporato by tho nwmo
aforogaid having perpitual saccossion and & common seal
with power to aequiro, hold and disposo ol proporty both
movablo and immovahlo and to- contract, and-shall Lo the
said namo suo and be suod. -

(iii) Location and Jurisdiction of the Intsitute.~The Instituto
ghall bo locatod in Patna and ity jurisdiction shall oxtond
to tho wholo of Stato of Bihar.

5. Composition of lhe Board of Governors.—'The Dosrd o‘;,.
Qovornors shall conyist of the following mombors, namoely :—

(1) Minister of Heelth and Femily Wellaro— Iz off cio
Cheirm n, _

(2) Sesrctory, Deperbment of Ilealth, Government of
Binoxr—Ez-o0fficio. :

(3) Director-in-Cniof of Health Services, Government
of Binar—Lz officio,

(4) Suerctary, Department of Finence, Government of
Bihar — Fx-officio.

(5) Diroctor of tne Institute— Bi-officio secretery of the
Board.

(6) xocutive Council nomince of Indinn Medicn) Astocia-
tion from Academly of Mediesl Speciality-— R
officio.

(7) Twoder of the Opp.osit,ion of DBihar Legislative
Assemly—-Fx officio.

(8) Seunior most Principal of the Bledienl Colleges of
Likar— Fy-officio,

(9) One of the Diractor/Desns from A, L T. M. 8., Nuw
Delni end Post-grnduate  Institute  of Medical
Bdueation and Besenrch, Coondigran nominated by
the Governmont of India?

(10) Diroctor-Conoral/Addl. D.-G., Indisn  Council of
Medical LRogearch, New Dethi-—Lx-officio,
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(11) One ol the reprosontativos  of University (e,
Commission nominated by the Choirman, 17, ¢, C.
(12) One roprosentative of the Ministry of Scienso and
Tochnology nominated by Govurnment of India,

(13) Ong member from Medical Council ol Indis to Lo
nominzted by their Exeoutive. !

(14) One represontative from Council of Seivntific and
Industrie) Resourch, New Dolivi, nominated by

C. 8. I. R. of India.

- (18) One representativo from National Acidomy ol Medical
Sciencos to be nominated by the Council of
Acrdomy.

(16) One management expert of outstanding repute to be
nomiated by the State Government.

(17) Dircetor-Genoral/Addl. - D.-G. of Hoalth Serviess—
lz-officio.

(18) Tiree mombers from tho Medical Foculty of tho
Univorsities of India to bo sclostod turough Asso-
ciation of Univorsitics, Now Dolii.

(19) Four fnealty mombers of the Institute consisting of
two Professors, one Associnte Professor snd one
Assistant . Professor agecording to sendority  on
rotation for two yenrs ‘

Provided fhat till sued timo = the Board of Governors
in constituted in aecordance with the iu’ovisiuna of thissceiion,
the State. Government may dirvet tho Project  Commitioo
constitubod in this. hehalf o exorcise Powers and  dischapg
functions ol the Bourd of Governors.

6. Declaration of Institute as an Instilule of Bacelicues.—1t "
in horeby decisrod thyg the Indive Gendii Tostituto of Medienl
Sciences shall ho.an Tustitut o of Bxeollence.

7. T'erma of office and vacuncies of members.~ (1) H:ve ag
otherwise providsd in thig section, ths term of office of o
wember shall bo five years from tho dute of his nominsbion
or selootion; Provided thed tho tom .of oflios of 2 member
undo” Q]_;}uggnl I) o (ﬂ)’ (10) b“d (1’[} ;)C aostdon G aball cone 14
bis ond iy ooy on N nensol B Yald W poari

-~

My

-
.
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(2) Thoe termof office ofan fa-officio membar shail continue
ac Jong as he holds the office by virtue of whieh he is such
menber.

(3) Tno term of offico of & member nominated or solected
to fill cusunl vaceney shall continue for the remsinder of the
terim ol the momber in whose plvee o is nominsted or elected.

(4) An oulgoing momber shall, unless tie State Governmont
otherwise diveet, continue in officc until another person is
nominated or clected as & member in his placo.

(6) An outgoing member shall be eligible for renomination

or re-clection for enother one tern. '

(6) A member may resign his offico by writing wder bis
hand addvessod to the Chairman of the Bowrd but be shall
continue in offico until his resignation is aocceptod.

8. The Chairman shall preside over the mecting of tho
Board of Governors, i

9. Power lo inwile cxperts.—-The Cheivbin of the Bownrd
mey invile oxperts Ahrough e Bxecutive Couneil Lo advice
nim on fineneisl, enginvering, modicel, administelive  aspoots,
cle, /

10. Mecling of the Board.—Tho Board shall hold ity fivsi
mooting ab such time and place ng may Lo appointed by tho
State Governmont and shall observe sueh rules of procedure
in xogard to the transackion of business ab tho firsk mecbing
as may bo luid down by the Government and theroaflor tho
Board shall moot at such timos and placos and obsorve such
rulog ol procedure in regard to the transacbion of husiness ot
ibs mookings as muy bo preseribed.

il. Eaeeutive Council and ‘other Commillecs.—(1) Thoro shall
ho an Exocubive Council of tho Institubo which shall consist
of tho following members : —

(¥) Direclor of the Tnstitubo.

(¢7) Dircebor-in-Chiof, Tlealth Sorvices, Covernment of
Dibae,
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: \
(i13) Principal of tho Medieal Collegos of Bihar who iy
on the Govorning Dody.

(iv) One miembor from Medical Council of India to bo
appointoed by their Execulivo. :

" (v) Four memboers of the Medical I‘u.cult) who aro on
on the Bourd,

(vi) Dean of tho Ingbitubor[Socrebary  to tho Xxecubive
Council.

(viz) Scerchary to the Governmont of Bihar, IIvath Depart-
ment or his represontabivo,

(viii) Four TFeculty members of the Instituto on Board.

' (ix) Ono membor to Lo nominsted by tho Chairmaun of
the Board from. amonyg tho membess of the Board,

(2) Tho Director of the Instibube shall bo Chairman of tho
Exceutivoe Council,

Tho Chairman of the Exeentive Council may invito experts
through the Txeeutive Cowneil to advise him on financial,
engincoring, medieal and administrative aspocts obe.

(3) Subject 10 suelt confrol and yosbrichions as may bo
proseribed by rules, the Boerd of Governors may constibubo
as many slanding commiiteos widd wdhoc commitboos as ib
thinks it for exorcising any power or discharging any
function of the Instibube or for cuquiring inbo or reportiug or
advising upon any mabfer which the lnetitubo may refor Lo it,

(4) Tho. standing commibloe shall consist oxclusively of
mombors of tho Board, but adhoe commilico may includo porsons
who are not mombers of the Board, But tho mumbor of such

- porsons shall not oxceed one half of its total mombership.

(5) Tho Chairman and membors of the Exveutivo Council
and tho Chaiiman and members of a stending commilico o
an Gadhec cexmitteo ‘who are not State Government  officials

shall roceive such allowence w, M sny, as muy Lo proseribed by
tho hovommout i

1

o A o

-

-~
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12. Staff of the Institule. (1) Thoe Divechog shall ho Yho
Chiof Bxocutivo Ollicor of the [nstitule who shall bo desig-
nated as tho Director of tho Ingiiluto. I'ho Director shall he
_appointod by the Governing Body on Lho recommendabion of
tho Seloction Commilloo consbling olbhe following :--

(i) Diroctor Conoral of Iealth Sorvieos, Govornmonk of
India.

(1) Directox-Genoral, 1. C. M. R,
(1i1) Dovolopmont Commissionor, Government of Bihar.

(iv) Chairman, U. G. C. or his nominos.

(v) Seerotary to tho Governmenb of  Dilary, Tloaluh |
Departmont,

~

NOTB.-LDlmcf.or-(}unf'r:'.l, Hoalthk Sezvicos, Govornment

of India shall bo the Chairman and Sucrokary,
Health Dépacimont, Covernmont of Dihar shall
betho Mombor-Socrebary oftho Solockion Committoo,
Soloction will ho mude by tho proeoss of nomina-
tions to be invited from nmongsh the Priveipal ol
all Modical Colloges in India, Diroctors, Health
Sorvicoy of Stabo Governmoents and Divochor: of
Tngbitulo of all Indin zopubo like AIL ndin Insti-
fnte of Modisal Beioneos, P.-G. 1., Chandigoah,
Varanasi  Inghitebo, Toivendrum  Inghitubo  ole.
Tho Committee shell prepare a panol of three
named, i ordar of mocih, onl of which ona shell
ho appointed a: Director on the approvel of Lhe
Covorning  Body which will ho formally nobitiod
by the Covornmoen! : ”

Provided that the Stato Govornmand anay appoind any
compobent person, on recorsmeiciationofthe Projoct Cotamiblou,
as Diroctor of the Ingiilute for a maximmun poriod of six
months only or till guch poriod as o rogular Diteclor is nob
appointod in this Lelull in secordanoe with sab-goction (2) of
&36,\0“91119.. whichovor ol Lho o |miug: cpahios,
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(2) Tho Diroctor sha
of Govornory,

(3) The Diroctor shall oxorciso sieh poweis i dihargo
swel fonetjon g 0

fmay Lo presorihod by rogulsbion or W Iy
be dologatod to Lim hy tho Bonrd or by the Bxoewhive Coun-
cil.

Il act oy the poeretary to tho Board

(4) Subjoct to the Yulos to he proseribod, tho Joard may
croalo poghy and PPoing guchnumbor of officors and criployoey
4% may Lo necoysary for - ho oxereise of iby powers and dig-
‘harge of its funclions wi b prior ipproval of ho Stato
Govornment in w40 Hoal e Doparimont, whish would aecord
sweh epproval within iJu Peific sanckionod budgetary provi-
sions for such pi_paso., |

(5) Tho Diroctoy and othor officors and omployoed of tho

Instituto shall 1o onbitlod to yuch galary and allowanzos and
thall bo govorned. by sueh conditions of sorvico in rospach of -

leave, pongion, Providont fund and other matiers ag may bo
preserihod,

13. Statutory Grants 1o the Institute.—Tho Stato Covorn-
ment may undor “ppropriation mado by State Logislaturo by
law in this hohalf, Pay to tho Ingtituto in oach financial yoar

such gumy of money and in sueh mannor ay may bo congi-
dorod nocossary by that CGovernmont for the oxoreiso of ity
Powers and dischargoe of ity functions undor thi; Aet.

14, Fund of the Institute,~ (1) The In

o, stibubo  shall maintain
fund to which shall bo eroditod.—

(@) all money provided by tho Stato Govornmont;
(0) all foos and othor chargos rocoivod by the Institubo s
(c) all monoy rocoivod by tho Instituto by way of granby;
gifts, donations, by factiong or brangfors; and
(d) all monoy rocoivod by the Instituto in any othor
mannor or from any othor gourcos.

(2) All monoy"croditod bo tho Fund ghall ho depogitod in

nnor as tho Board may
de cido, |
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(3) The Funds shell bo eppliod towerl tha oxprugs of Lo
Ingiitibo including  cxpanyss inewrrod in Lo oxeecim ol 4y
powers and diy Jerge of ity funetions,

15, Ludgel of the Institule. Tl Twsitade shodl poep sie in %
such form end of such timo ovory yoar od may he posibed
by ruloy. g badgob wic in 16 eourees in we 2l ol tho noxd ;
finenteiel your showing tho o fimetod roecipis and oap adituze
of the luytitute and, shnll forward e s Lo W Seedo (6- L

vornment plor ib ey Leon duly pessad Ly he Boerd of
Governors and forwaed suel number of copics Hezeof to 2l
Slate Governmont ay may he Poeseribod.

16. Accounts and Awudit.--(1) Tho Institwbe <hall mainbain
P2epar accounty and othor rolovant rocords and papzro sn
arnua! hatementy of account including the balanco shool in

’ . l

sueh form oy tho Stato Governmoent muy by rule: prossribe. ;
!

(2) Tho accounts of ihy Ingtitute shall Lo auditod by I ,l
Acounfient-Gonoral and any oxpandituro ineurred by him in _;
comnectien wikth such andit shall bo payablo by iho Ing.ituto. '~
- ® ‘

(3) Thr Arcountant-Gonorel or any porson sppointod by \

Lim in connoetion with the audit of the accounts of tho Ingbi- .
bute shall havo tho semo rights, privilegos and authovity in
connection with such audit as tho Asconnbant-Conoral has in
connoction with tho audit of tho Govornmens accounts and
in particular, shall have the right to domand tha production
of hooks ol accounts in connestion with vouchors and obhar
documen’s end papers to inspoet the offico of the Inyitute
a8 well &5 tho Ingtitutions establishod and maintainod by if,

(4) The sccounts of the Ingtitute as cortifiod hythe Ascoun-
banb-Goneral or any othor pargon appointed by him in iy
bohalf togother with tho awdil = port hovoon shall bo forwar-
ded annually to tho Stato Govornment and Lt Clovernmont

shall ALE tho samo Lo bo laid bofore both tho Hougas ol tho
Stato Logislaturo,

17. Annval Report.—-Tho Institubo shall PICPALD OVOTY yoar
& report of itg activitios during that yoar and submit tho
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reporbs to tho  State Governmont in sueh form on  or
Letoro sueh doto ag mny ho preseribod by rules and copy of
bhiss ropozt shall be lnisl bofore Lotk tho Tows -y of Lasislviouro,

1 . Pension,” Provident Fund and Grafsdly. — Ty omployvos
of the Ingtitwto shall e cntiblod to guel P ardion,  gonersl
providont Tund and graluity ay Per rwdos of fhe Banio Govorn.
mentk for gimilar cabcgorios of the S.ato Govornmesnt omploycos
i such manner and subject Yo such conditions, ay mauy ho
p-eseribod. :

An omployeco of the Ingtituto ‘may opi for contributory
provident fund, after giving doclaration in writing  within
bwo yoars of hig joining tho Instituto and 'in that cass ho
shall not ho entitled Lo pongion and gonoral provident fund.

Contributory poovident fund shall bo governod by quch
tulos as to bo preswribod in' thiy bohalf.,

19. Authentication of the orders wid i nstruments of the
Institute.— Al ordors and docisions of tho Ingtitubo shall Lo
authonbicatod by the sigmature of the Direstor or, any obhor
Officor aatdwrisod by the Board of Govornors in this hohnll
and all other ingtruments shall Lo aubhonbicatod by tho Signa-
bure of the Director or any other Officor of fho Board autho-
rised by the Exeeubive Council in this Lehalf.

20 Aol wiid proceedings not to be nvaliduled by vacancies
¢le.— No ach dono or prozoedings takon by the Institito, Bxo-
cubivo Council or any sianding or adhse commitboo  under
thig Aot shall bo quostioned on tho ground of the oxisienco
of any vacaney in, or dofost in the Constitution of tho Tnati-
bule/Board, Exocubive Council or gueh shanding or  «dhoc
Commitico,

21. Power lo grant Post-gradvale degree, dip'oma cle. - T'ho
Institute shall  havo powor to grant posh-gradusto modical
dogrcos, diplomas, cortificatos and othor acadomie. difinctions
in accordance with iho provisiens of Moedical Couneil of India
Act, 1033 and the Rules and Rogulation:s made theroundor,
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22. Delwins and ]“./""W’-*""'i'm-'-‘- Tho Tastitate ol fomnish
to the 5. ute Gov aenmeonl, sach veports, roturns sl ofly-r
infOl‘nl -:-i(ill & Lhe ('J.U\','I'll)nt nk ln'l,y !‘u“]nil'n “'U”l tim: 1o
tima,

23. Fizalion of the fenure of the Project Commitlee. - Nof-
witleternding  thy provisions  eonteined horein: (e Projos
Committoe constituicd by (he State Government in thig el
shall "¢ tinue to function till such Lime angd dpyte armay
docided Ly the Stite Govirnment.

24. Control by the Slate Government. ~The Institute ehsll
carry out such directions sg mey bs issued to it from timo
to time by {he State Govurnment for the effi“iont administra-

tion of lus Ant,

26. Disputes between the Institute and the Stale Qovernment.
If in th exorcise of its Powors and disch gy of ils functions
undor this Act, fny disvute arises Dhotwoen the Institito ead,
the State Governmend e dreision of (ho Stato Government,
in such dispute sheil bo final.

26. Power lo make rules. (1) The State Government sl
consultation with 1y, Institute mey, by notiiestion i iy,
Offiinl Qazette, mak rules Lo carry oul the purpose of thiy
At particularly witn 1 spact Lo I'ulluwi;.g:

Piovided s consultation with 1he Instigule snoit not
he necessary on the fiest osession of e making
of vues wnder this sootion, hul the State Goverye
med !3“":” tﬂ.l(l} in‘..() C()usi(ln.';,[iun ;'.ny x“gg_.x”nns
wliiehy e I“sl'jl,u{,(; m-y maee in relotion to ey
smendment of suelt ruloy oftor ey are neul,

(2) Tic pacrticular wnd it hot produdic: to Oy g nerslity
of the oreg. iy previsions such pyles mey plovide for sll op
any ol th ol Owing matters, namely ;.. :

(@) th mrnner of nomination of membors undr cliuse
(G) of soction & ;
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() the vondrol el restrietion in veletion to h congtily-
Lion of stondding sl @d hog commitg.. untlor apl-
soclion: (B) ol seetion 11 ;

() the conditions of service of (. proceduro to Lo folly-
wed by wnd (h: mamer of filling up vaeaneies
among members of the Institute

(d) he powers ang functions to be exureised_wnd  (is-
chorged by the Choirmon of the Lustibute ;

() the allowsnees, if any, to bo prid to the Cn.drmon

amd members of e Institute ;

(/) the number of off wpg and employeoy tht may he

appointed by the Institute and 1. mnor of such
appomtment ;

(9) the form in which =ng e time at which {1 hudg:
and reports shell bo prepared by the Institute snd

the mumbay of opics th roof 6o by forwardnd to
fthe S:ito Guvarnment ;

(B) =ny other matter which to be proseribed hy rules,
(3) All vulos made under this soetion Shadl, sy oo as

may he aftor thoy wre made, shall b laid hofore hoth Honees
of tne Bin o Stete Legislature, '

27. Powers to make Requtation. e Tustibute ey, witl
the provious approval of (], Government, make YeBulations
consislent  with (]« brovisions of this Ast, Lo CUTY  Ouk
the purposes of this Ao, Such rogulalions may provide for—

() tho summoning snd hnlding of moctings olhor {lan
thy fiest meeting of 1. Lnstituto, the time and
Placo Whure thy syen meetings are Lo be held, (l.
conduct of businoss at sych meotings and  (hy
number of mempory nocessary bo form a quorum ;
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U') L POWe G rulu:'_iull.n to ho ’-.\f"l'(:itlf'(l -".l'.('. ‘“:4-
(g by Jue Coirmeae of Thee Lstitute s (e
Choarmen of the Goveriing Dody ;

\ » -
(¢) tha sllovwapeas, i ey, to Do pidd o the Chuirmeon
fnd Jdes memb as of e Goveandng Body and of
stoading end adkoe  committoos ;

(d) the procedure to ba followsd by the Governing Body
and stending ~and ad hoc committeesin e conduct
of their buwiness, ¢x reise of thdr powers and
dischvage of (hir funciions ;

(¢) the tenwre of efiiv, seluries saud wllow.neos end other
conditions of service of the Divector wnd other
(ffic rs 2nd cmployves of th o Institute including
tearh -5 appointed by in- Tistitute ;

(/) tho pow.rs end dutics of - Croirmean of the Govern-

ing Bady 5 .

() the powors end dutics of the Dircetor and oiher
ofii :ors #nd cmployces 67 thee Institute ;

() he moavgemens of the pro o xtisg of {he Institate ;

(#) ths deg ws, diplomss 2nd oo sendemio distinstions
e dtkes Whish mcy he geiated by e Dstituge ;

() e professorching  yendenin, lecturershin 2l other
posts whivh %y ho insiituied sad persons who
my b Sppehided Yo sach profossorhip, tearh -
shivg losturorship snd  othea posts ;

(&) 1l Toey wned other chorg s whieh sy be demndid
1 vacclved h)’ the Iu:i!i't-nl(:i

(’-) the mesnney i which e i conditions subject o which
pension fpd provident Tind iy be contribuited
forendon th - hodval of Off = vy, tondvws 2nd ofdy-p
C‘mp‘oyuue of the Institute ;

.
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[Bihar Act 09, 2008]
THE INDIRA GANDHI INSTITUTE OF MEDICAL SCIENCES (AMENDMENT) AcT, 2007
: AN
Acr
To AMFD THE INDIRA GANDHI INSTITUTE OF MEDICAL SCIENCES ACT,1984

Preamble.— Whereas Indira Gandhi Institute of Medical Sciences Act, 1984 (Bihar
Act No.10 1984) hereinafter referred to as the act has been enacted to establish Indira Gandhi
Institute of Medical Sciences with an object, inter-alia, to develop centre for delivery of
health and medical care of highest standard and further to develop continued education
programme and award degree diplomas and certificates and post-graduate degrees;

AnD, WHEREAS the institute has not achieved the desired objectives for many reasons;

AnD, WHEREAS the state Government is committed to improve medical education and
provide medi-care of hxgh standard,

AND WHEREAS it i3 considered necessary to convert the institute into a full fledged
medical college and also to improved and strengthen existing infrastructure of health and
medi-care with a view to establishing it as an institute of excellence. .

AND WHEREAS to achive above objective it is felt expedient to amend the Act.
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Be it enacted by the legislature of the State of Bihar in the fiftyeight year of Republic
of India as follows:— ' ' a '
1. Short Title and commencement.—(1) This Act may be called the Indira Gandhi
Institute of Medical Sciences.(Amendment)Act,2007
(2) It shall come into force at once. ,
2. Amendment of Section-2 of Bihar Act 10, 1984.— In Section-2 of the Act following
clause (viif) shall be added after clause (vif):—
"(viif) to establish a medical college for imparting education of undergraduate,
post graduate, post doctoral and diploma course in medical stream".
3. Substitution of section-5 of Bihar Act, 10, 1984:—SECTION-5 OF THE ACT SHALL BE
SUBSTITUTED BY THE FOLLOWINGI— '
"The Board of Governors shall consist of the following members:—

(1) Minister of Health, Ex-officio Chairman

(2) Leader of opposition of Ex-officio Member
Bihar Assembly : - '

(3) Secretary Health, ‘ - Ex-officio Member

(4) Secretary Finance, Ex-officio Member

(5) Director Medical Education/ Ex-officio Member
Additional Director Me1.Education

(6) Director of the Institute, Ex-officio Secretary of the board

(@) Director-in-Chief of Health Ex-officio Member
Services

(8) Senior most Principal of Govt. Ex-officio Member
Medical colleges of Bihar,

(9) Four faculty members of the institute Consisting of 2 professors, one Associate
Professor and one Assistant Professor according to senfority on rotation for every two years.

(10) Four members to be nominated by the State Government from amongst persons
of medical profession. 4 :

(2) The existing Board of Governors constituted under unamended provision of the
Act, shall stand dissolved after issuance of Notification constituting the board in accor-
dance with amended section-5. . ,

4. Amendment of Section 7 of Bihar Act 10, 1984.—Sub-section (1) of Section 7 of the
Act shall be substituted by the following:—

*(1) The term of Board of Governors Constituted in accordance with Section 5 shall
be five years from its first meeting after constitution:

Provided that the State Government shall be competent to remove any one of the
members of the Governing Body before expiry of the terms of office of such members on
the grounds:— '

(@) Such member is declared an insolvent by a competent Court/authority.

(b) Such member is accused of any criminal offene involving moral turpitude where
in which after investigation charge-sheet has been submitted and competent court has taken
cognizance of the offence. .

(c) Such member acts in a manner detrimental to the interest of the institute.

(d) If in the opinion of the State Government his action has rendered him unsuitable to
continue as a member of the Board of Governors for any reason such as ill health, indulding
" in unfair practice, involved in any financial irregularity etc. or such other reason/reasons
which renders him unfit to continue as a member of the Board:

Provided that before removing such member under Section (1) he shall be afforded

* opportunity to explain his position."
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5. Substitution of Section-10 of Bihar Act 10, 1984.—Scction-10 shall T)c substituted
by the following:—

"The Board shall ordinarily meet quarterly at a place appmved by the chairman of the
Board of Governors and observe such rules of procedure in regard to the transaction of
business at its meeting as may be prescribed. However, in exigencies, the Chairman may
callameeﬂngatshonnodceasmdwhendaired"

G. Amienidmeni of Seciion-11 of Bitiar Aci 10, 1984 ~Sub-section (1) of Section-ii
shall be substituted by the following:-

(1) The Executive council shall be constituted by the Board consisting of the follow-

ing members:—
(i) Director of the Institute Ex-officio
(ii) Director Medical Education or Ex-officio

Additional Director Medical Education.
(#ify Medical College Principal Member of the Ex-officio
Board of Governors, -

(iv) Dean of the Institute ) (Ex-officio)

(¥) One member to be nominated by the Chairman of Board of Directors..

(vf) Health Secretary, Govt. of Bihar or his Representative,

(2) All existing committies including Executive council, adhoc committies; shall stand
dissolved on coming into force of amending.

7. Amendment of Section-12 of Bihar Act 10, 1984.—Sub-section (1) of Section-12 of
the act shall be substituted by the following:—

"(1) The State Govt. shall appoint the Director by selection through open
advertisement. There shall be a selection commiftee consisting of the following membus —

(1) Development Commissioner Chairman

(2) Secretary Health Secretary

(3) Dircctor in Chief Health Services Govt. of Bihar.

(4) Two experts from the medical profession to be nominated by the state Govt.

(5) Director, Indira Gandhi Institute of Cardiology, Patna.

(6) One senior most principal of the Govt, Medical College of the Sme

The Director shall be appointed for a fixed tenure of 5 years or up to age of 65 years,
which ever is carlier:

Provided that outgoing Director shall be eligible for reappointment for another term
of five years if he has not attained 65 years of age and on being re-selected shall hold office -
for a further period of five years or till he attains 65 years of age whichever is earlier.

The Govt. reserves its right to remove the Director in the midst of his tenure on the
grounds on which a member of the Board of Governor can be removed as provided in
scction 7 of the Act.

8. Saving:—Notwithstanding any amendment to the Act by the present amending Act,
all decisions taken by Board of Governors. Executive council or any of the committees.
constituted under the Act shall be valid till such time the Board of Governors notifide under
section 5 the Act does not modifide, alter, rescind or amend it.

' By order of the Governor of Bihar,
YOGENDRA PRASAD,
Secretary to Gavernment.
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The Indira Gandhj [nstitute Of Medical Sciences
dment) Act, 2008
AN
7 ACT
To Amend The IndiraGandhi Institute Of Medical Sciences
Act 1984 (AsAmgnded By Bihar Act, 09,2008)
Preamble— Whereas. Indira Gandhi Institute Of Medical Sciences (Amendment) Act, 2007 i

(Bihar Act 09, 2008) herein after referred toas the Act has been enacted to make amendment in
the existing Act to achieve the objective of th 'establishment of Indira Gandhi Institute of Medical

Sciences.
And, whereas the representation of reserved category in Board of Governors could not be
made by the amended Act. ; .
And. whereas, it is considered necessary to give representation of reserved category in
Board of Governors.
And whereas Be it enacted by the Legislature of the State of Bihar in the fifty-ninth year of
Republic of India as follows:
1 Short Titel and Commencement (1) ThisAct may be called the Indira Gandhi
Institute of Medical Sciences .(Amendment)
Act, 2008.
(2) Itshall come into force at once.
2 Amendment of Section-3 of Bihar Act, 09, 2008- Serial 10 of Section-3 of the Act shall

be substituted by the following:—
(10) Six membersto be noininated by the State Government from amongst persons of

Medical profession out of which at least one member be from Scheduled Caste and one from

woman category- )
By order of the Governor of Bihar,

SANJAY KUMAR,
Secretary to Government.
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(Bihar Act 1, 2019)

THE INDIRA GANDHI INSTITUTE OF MEDICAL SCIENCES (AMENDMENT) ACT, 2019
AN
ACT
To amend the Indira Gandhi Institute of Medical Sciences Act, 1984
(Bihar Act, 10, 1984) (as amended from time to time).

Preamble- Whereas the object of the Indira Gandhi Institute of Medical Sciences
established by the Indira Gandhi Institute of Medical Sciences Act, 1984, is to provide high level
health and medical facilities and develop continuous education programs and research; and

WHEREAS the Bihar Government is always committed to the progressive development
of medical education, research and medical facilities; and

WHEREAS it is necessary and expedient to provide for the power to extend the tenure of
the director of this institute in the inevitable situations;

Now, therefore in order to fulfill the above object, amendment in the Indira Gandhi
Institute of Medical Sciences Act, 1984 (as amended from time to time) has become necessary.

Be it enacted by the Legislature of the State of Bihar in the seventieth year of the Republic of India
as follows:-
1. Short title and commencement.- (1) This Act may be called the Indira Gandhi Institute
of Medical Science (Amendment) Act, 2019.
(2) It shall come into force at once.
2. Amendment in Section-12 of Bihar Act, 10, 1984.— The following new proviso shall be
added at the end of subsection (1) of section-12 of the said Act, 1984 :-

"Provided that the term of the outgoing director, maximum one time only, may be
extended, by the government for a period of three years or part thereof, but not beyond
65 years of age.”

3. Saving.— Notwithstanding such amendment, anything done or any action taken
previously under section-12 of the said Act, 1984 (as amended from time to time) shall not be

affected.

By Order of the Governor of Bihar,
Akhilesh Kumar Jain,
Secretary to the Government.
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